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(b) whether the survey has revealed 
that due to the inherent weakness in the 
8uppresion of Immoral Traffic in Women 
and Girls Act, most of the cases of offences 
cannot be enforced prop:rly ; and 

(c) if so, the steps taken to remove the 
lacuna? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(SHRIMATI PHULRENU GUHA): (a) 
to (c). The Government have seen the 
Press Report on the subject. It does not 
refer to any systematic study made about the 
enforcement of the provisions of the Sup-
pression of Immoral Trame in Women and 
Girls Act in Delhi. The study is based on 
100 cases disposed of by a Magistrate in 
Delhi from January 1967 to August, 1967. 
The conclusions drawn are of a general 
nature. 

. Taxes due from Mis. FiI .. islaD (P) Ltd., 
of Bombay 

8008. SHRr SUSEELA GOPALAN : 
SHRI P. GOPALAN : 
SHRI K. ANIRUDHAN : 
SHRI E. K. NAYANAR : 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether it is a fact that Central 
tax arrears of Rs. 116.97 lakhs for the years 
1954-55, 1956-57, 1957-58, 1958-59, 1959-60, 
1960-61, 1961-62, 1962-63 are due from MIs. 
Filmistan Private Limited., Bombay; 

(b) if so, the steps taken by Govern-
ment to realise the arrears; 

(c) whether Government propose to 
write of the arrears ; and 

(d) if so, the reason therefor? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) The arrears of 
Rs. 116.97 lakhs for the said years were 
outstanding as on 31st March, 1967. 

(b) A sum of Rs. 1,03,000 has been 
collected during 1967-68 out of the arrears 
mentioned above. 

The assessee belongs to the Ja1an 
Group. The outstanding arrears pertain to 
disputed additions made in the assessments. 
and penalties levied. These are being con-
lcsted in appeals! which l\r~ pending either 

before the Appellate Assistant Commis-
sioner or the Income-tax, Appellate Tribu' 
nal. The Appellate Assistant Commis-
sioner anj the Tribunal have been request-
ed to take up the pending appeals for 
early disposal. 

Recovery certificates have been issued 
to the Collector and all the ass~ts of the 
Company stand attached. As other asses-
sees of the Group are also in arrears of 
tax, a Scheme of payment had been allow-
ed to the Group as a whole, whereby they 
were to pay a sum of Rs. 13.50 lakhs during 
the financial year 1967-68, Rs. 1.50 lakhs 
per month from April, 1968 to January. 
1969 and Rs. 2.50 lakhs per month in 
February and March, 1969. It has been 
ascertained that the Group paid a sum of 
Rs. 12 lakhs during the financial year 
1967-68. A further cheque of Rs. 1.5 lakhs 
was encashed on 1st April, 1968. 

(c) No, Sir . 
(d) Does not arise. 
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